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Parks including impact assessment 
studies to assess the implementation of 
various action programmes laid out in 
the management plans; 

(d) Shall formulate and assist programmes 
for upgradation of the skills of the park 
personnel; 

(e) Shall scrutinise annual Javelop-ment 
plans of the State Wildlife authorities for 
each of the National Parks in the context 
of the long-terms plans for management 
and improvement', and make recommen-
dations to the Government for extending 
financial assistance to the National   
Parks; 

(f) Shall examine and assess any proposals 
for special assistance to meet special 
situations and problems in respect of any 
National Parks and make 
recommendations to the Central 
Government; 

(g) Shall explore possibilities of for-
mulation of project proposals for all 
aspects of management and conservation 
of wildlife habitats in National Parks for 
external assistance and make 
recommendations to Govt, in that regard; 

(h) Shall consider all proposals of State 
Wildlife authorities in regard to National 
Parks, including setting up of new parks 
or modification, or alteration in the 
boundaries or status of existing parks and 
tender expert advice to State and Central 
Governments; and 

(i) Shall take all such measures as are 
germane or incidental to the basic 
objectives of upgrading the management 
of National Parks in the interest of 
wildlife and biodiversity conservation. 

 

 

Violation of Pollution Control    Require-

ment 

2262. SHRI T. VENKATRAM 
REDDY: 

DR. SHRIKANT RAM-CHANDRA 

JICHKAR: 

Will the Minister of ENVIRONMENT 

AND FORESTS be pleased to state: 

(a) how many industrial units in Andhra 

pradesh and Maharashtra, have violated the 

pollution contral requsrt-a^nt; 

(b) what are the details thereoof 



 

*(c) what is the number of such units 

which have so far not complied with the   

necessary  requirements;  and 

(d) what action is proposed to be taken 

against   these units? 

THE MINISTER OF STATE Ob THE 

MINISTRY OF ENVIRONMENT AND 

FORESTS (SHRI     KAMAL     NATH): 

(a) to (c) As per information provided by the 

States till 31-12-'993, which was the last date 

for compliance of standards, there are 24 

units in Andhra Pradesh and 6 units in 

Maharashtra in the medium and large scale 

sector, which', have not taken any steps to 

instal pollution control devices, which could 

have enabled them to comply with the pres-

cribed standards. The category-wise details 

of these units in Andhra Pradesh and 

Maharashtra are given  below: 

  

 

(d) The Central Pollution Control 
Board has directed State Pollution Cont 
rol Boards and Pollution Cont 
rol Gommfttees of Union Territories to 
take legal action against the units which 
have not taken steps to instal the requirc- 
etf pollution   control   devices. 
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